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JUDGMENT:
JUDGMENT
O R D E R

        It is accepted at the Bar that the petitioner has started living in Delhi. In that v
iew of 
the matter, we are of the opinion that that part of the order whereby and whereunder  
the respondent-applicant was directed to pay and bear the costs of travelling and stay 
of the petitioner, quantified at Rs. 2,000/- per day for her appearance before the Court 
concerned, need not continue. With the aforementioned direction this application is 
dismissed. 


